HIGH COURT OF SIKKIM
GANGTOK

No.. M sHcs Date: 2 g " 16

CIRCULAR

In view of Office Memorandum F.No.01-04/2022-CBC (E 3203466)
dated 12.05.2026 issued by Government of India and Notification
No.51/Home /2026 dated 14.05.2026 issued by the State Government,
the High Court of Sikkim hereby directs the following measures:-

1 all matters listed in the High Court shall be heard through
video-conferencing, with option of hybrid-hearing if so
required by the concerned Bench/request of learned
Advocate(s). Registry will ensure that video-conferencing

links are circulated to all parties in a timely manner;

ii. all miscellaneous/bail/final hearing etc., matters in District
Courts and Courts in the Sub-Divisions shall also be heard
through video-conferencing. Concerned District Court shall
ensure that video-conferencing links are circulated to all

parties in a timely manner;

iii.  the District Judges are at liberty to include any other case-
type for virtual hearing, after duly taking consent from the

members of the Bar;

iv. to ensure optimum utilization of fuel, the Vehicles Committee
shall encourage usage of pool vehicles at the High Court.
Similar arrangements are to be made in District

Courts/Courts in the Sub-Divisions; and

V. 50% staff members in each Section of the Registry are
permitted to work from home for up to two days per week,

provided that the remaining staff remain available in the

office to ensure uninterrupted functioning. The concerned




Section In-charge shall ensure that a weekly roster is
prepared before the commencement of the week. Staff who
are permitted to work from home are directed to remain
available on telephone and be ready to attend office, in case
of requirement, at any time. The concerned officers shall also
ensure timely completion of various tasks assigned to them.
If, after considering the essential nature of the work in
a section the concerned Section In-charge is of the opinion
that a work from home arrangement is not effective, the
Section In-charge may restrict or modify such arrangements

for that section.
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Joint Registrar-cum-Senior Judgment Writer to the Hon’ble, the
Chief Justice, High Court of Sikkim.
Addl. Registrar-cum-PPS to Hon’ble Judge, High Court of
Sikkim.
Joint Registrar-cum-Senior Judgment Writer to Hon’ble Judge,
High Court of Sikkim.
Chief Secretary, Government of Sikkim, Gangtok.
Secretary General, Supreme Court of India, New Delhi.
L.R.-cum-Law Secretary, Law Secretary, Government of Sikkim,
Gangtok.
President, Bar Association of Sikkim (High Court and District
Courts, Gangtok).
President, Sikkim High Court Bar Association, Gangtok.
All District and Sessions Judges, Sikkim.
Member Secretary, Sikkim State Legal Services Authority,
Gangtok.
Director, Sikkim Judicial Academy, Sokeythang, Gangtok.
All Chief Judicial Magistrates, Sikkim.
All Civil Judge-cum-Judicial Magistrates, Sikkim.

All Section In-Charge, High Court of Sikkim.
%@«r o tad

Guard file.
File.
REGISTRAR




